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RAJYA SABHA 
Friday, the 13th December, 2024/22 Agrahayana, 1946 (Saka) 

The House met at eleven of the clock, 
MR. CHAIRMAN in the Chair. 

BIRTHDAY GREETINGS 

MR. CHAIRMAN:   Hon. Members, I am pleased to extend greetings to hon. Member 
of Parliament, Dr. Sarfraz Ahmad, and these are advanced greetings as his birthday is 
on Sunday, the 15th of December. Dr. Ahmad, the floor leader of Jharkhand Mukti 
Morcha, is a Member of this House since May, 2024. Dr. Ahmad served as Reader at 
Bhagalpur University for 12 years before he rose to become the Education Minister in 
Bihar State Government. His extensive legislative experiences include as a Member of 
Bihar and Jharkhand Legislative Assemblies, Bihar Legislative Council and Member of 
the Eighth Lok Sabha, that is, 1984 to 1989.     

He is married to Shrimati Zainab Ahmed and the couple is blessed with a son, 
Saad Ahmed and a daughter, Zara Ahmed.  

On behalf of this House, I wish him a long, healthy and happy life and extend 
greetings to his family members and friends.           

  REFERENCE BY THE CHAIR 

23rd anniversary of the tragic terrorist attack on the Parliament Building 

MR. CHAIRMAN: Hon. Members, today marks the 23rd anniversary of the tragic 
terrorist attack on the Parliament. 

On this fateful day in 2001, as Bharatiya Sansad, the sacred temple of our 
democracy, came under attack by those who sought to destabilize our nation, 
resolute bravery of our security personnel stood firm in thwarting their malicious, 
sinister plans. Hon. Members, let us take a moment to remember and honor the 
brave souls who lost their lives on that tragic day. 

This day should also serve as a stark reminder of the need for vigilance and 
unity in the face of challenges to our national security. We must remain steadfast in 
our resolve to protect the sovereignty of our nation and ensure that the ideals of 
peace, liberty, justice and democracy prevail and blossom. 



I request hon. Members to rise in their places and observe silence as a mark of 
respect to the memory of those who lost their lives in that terror attack. 

(Hon. Members then stood in silence for a minute.) 

FELICITATIONS BY THE CHAIR 

MR. CHAIRMAN: Hon. Members, with profound exhilaration, I share a magnificent 
milestone in Indian sporting history setting a global benchmark.  

Our 18 year chess virtuoso, D. Gukesh, has blazed into immortality as the 
youngest World Chess Champion ever crowned vanquishing Ding Liren of China in a 
spectacular mind teaser in Singapore on December 12, 2024. 

This stellar conquest reverberates beyond the Chessboard – it compliments 
India's meteoric rise in every field on the global horizon.  

Gukesh's phenomenal triumph not only emblazons our sporting legacy, but 
also epitomizes resurgent India where young titans emerge to dominate world stages. 

It strengthens our resolve to bid for hosting Olympic 2036. 
On behalf of this august House and our illustrious nation, I convey our 

profound acclaim to D. Gukesh. As our magnificent Tricolour ascends in Singapore 
today, it carries skyward the indomitable spirit and soaring aspirations of 1.4 billion 
Indians. 

PAPERS LAID ON THE TABLE 

I. Notifications of the Ministry of Commerce and Industry
II. Report and Accounts (2023-24) of NICDCL and  NICDIT, New Delhi and

related papers
III. Reports and Accounts (2023-24) of Coffee Board, Bengluru; Tea Board of

India, Kolkata and Rubber Board, Kottayam, Kerala; NPC and  QCI, New
Delhi and related papers

IV. Reports and Accounts (2023-24) of NIELIT, New Delhi; SCL, SAS Nagar,
Punjab;  BISAG-N, Gandhinagar, Gujarat, and related papers

THE MINISTER OF STATE IN THE MINISTRY OF COMMERCE AND INDUSTRY; AND 
THE MINISTER OF STATE IN THE MINISTRY OF ELECTRONICS AND INFORMATION 
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TECHNOLOGY (SHRI JITIN PRASADA): Sir, I lay on the Table:- 

I. A copy each (in English and Hindi) of the following Notifications of the Ministry of
Commerce and Industry, issued under Section 3 of the Foreign Trade (Development
and Regulation) Act, 1992, along with delay statements: -

(1) S.O. 416 (E)., dated the 6th February, 2015, amending import policy conditions
of cardamoms under ITC (HS) 0908 31 of Chapter 09 of ITC (HS), 2012 –
Schedule – 1 (Import Policy).

(2) S.O. 3838(E)., dated the 6th December, 2017, amending import policy
condition of pepper classified under Chapter 09 of ITC (HS), 2017 Schedule–
1(Import Policy).

(3) S.O. 1309(E)., dated the 21st March, 2018, amending import policy and policy
condition of pepper classified under Chapter 09 of ITC (HS), 2017–Schedule–
1(Import Policy).

(4) S.O. 3612(E)., dated the 25th July, 2018, amending Import Policy of arecanut
under Exim Code 0802 80 of Chapter 8 of ITC (HS) 2017, Schedule 1 (Import
Policy).

(5) S.O. 3613(E)., dated the 25th July, 2018, amending policy condition of pepper
classified under Chapter 09 of ITC (HS), 2017–Schedule–1 (Import Policy).

[Placed in Library. For (1) to (5), see No. L.T. 1199/18/24] 

II. A copy each (in English and Hindi) of the following papers under sub-section (1)
(b) of Section 394 of the Companies Act, 2013:-

(i) (a) Annual Report and Accounts of the National Industrial Corridor
Development Corporation Limited (NICDCL) New Delhi, for the year 2023-
24, together with the Auditor's Report on the Accounts and the comments 
of the Comptroller and Auditor General of India thereon. 

(b) Statement by Government accepting the above Report.
[Placed in Library. See No. L.T. 1205/18/24] 

(ii) (a) Annual Report and Accounts of the National Industrial Corridor
Development and Implementation Trust (NICDIT), New Delhi, for the year 
2023-24, together with the Auditor's Report on the Accounts.     

(b) Statement by Government accepting the above Report.
[Placed in Library. See No. L.T. 1202/18/24] 

III. A copy each (in English and Hindi) of the following papers: -
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(i) (a) Eighty-fourth Annual Report of the Coffee Board, Bengaluru, Karnataka, 
for the year 2023-24. 

 (b) Annual Accounts of the Coffee Board, Bengaluru, Karnataka, for the year 
2023-24, and the Audit Report thereon.     

 (c) Review by Government on the working of the above Board. 
[Placed in Library. See No. L.T. 1512/18/24] 

 
(ii) (a) Seventieth Annual Report of the Tea Board India, Kolkata, West Bengal, for 

the year 2023-24. 
 (b) Seventieth Annual Accounts of the Tea Board India, Kolkata,  

West Bengal, for the year 2023-24, and the Audit Report thereon. 
 (c) Review by Government on the working of the above Board. 

[Placed in Library. See No. L.T. 1220/18/24] 
 

(iii) (a) Annual Report of the Rubber Board, Kottayam, Kerala, for the year 2023-
24. 

 (b) Annual Accounts of the Rubber Board, Kottayam, Kerala, for the year 
2023-24, and the Audit Report thereon. 

 (c) Review by Government on the working of the above Board. 
[Placed in Library. See No. L.T. 1510/18/24] 

 
(iv) (a) Annual Report and Accounts of the National Productivity Council (NPC), 

New Delhi, for the year 2023-24, together with the Auditor's Report on the 
Accounts.     

 (b) Review by Government on the working of the above Council. 
[Placed in Library. See No. L.T. 1200/18/24] 

 
(v) (a) Annual Report and Accounts of the Quality Council of India (QCI), New 

Delhi, for the year 2023-24, together with the Auditor's Report on the 
Accounts.     

 (b) Review by Government on the working of the above Council. 
[Placed in Library. See No. L.T. 1201/18/24] 

 
IV.  A copy each (in English and Hindi) of the following papers: - 

(i) (a) Twenty-ninth Annual Report and Accounts of the National  Institute of 
Electronics and Information Technology (NIELIT), New Delhi, for the year 
2023-24, together with the Auditor's Report on the Accounts.    
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 (b) Review by Government on the working of the above Institute. 
[Placed in Library. See No. L.T. 1308/18/24] 

 
(ii) (a) Annual Report and Accounts of the Semi-Conductor Laboratory (SCL), 

SAS Nagar, Punjab, for the year 2023-24, together with the Auditor's 
Report on the Accounts.     

 (b) Review by Government on the working of the above Centre. 
[Placed in Library. See No. L.T. 1306/18/24] 

 
(iii) (a) Annual Report and Accounts of the Bhaskaracharya National Institute for 

Space Applications and Geo-Informatics (BISAG-N), Gandhinagar, 
Gujarat, for the year 2023-24, together with the Auditor's Report on the 
Accounts.     

 (b) Review by Government on the working of the above   Centre. 
[Placed in Library. See No. L.T. 1307/18/24] 

 
I. Notifications of the Ministry of Agriculture and Farmers Welfare 
II. Reports and Accounts (2022-23 and 2023-24) of Odisha Agro Industries 

Corporation Limited, Bhubaneswar; Punjab Agro Industries Corporation 
Limited, Chandigarh; NHB, Gurugram and MANAGE, Hyderabad and related 
papers 

 
कृिष एवं िकसान कÊयाण मंतर्ालय मȂ राज्य मंतर्ी  (Ǜी राम नाथ ठाकुर):  महोदय, मȅ िनÇनिलिखत 
पतर् सभा पटल पर रखता हँू:- 
I.    (i)  A copy (in English and Hindi) of the Ministry of Agriculture and Farmers Welfare 
(Department of Agriculture and Farmers Welfare) Notification No. S.O. 3950(E)., 
dated the 17th September, 2024, appointing certain officers of the Directorate of Plant 
Protection, Quarantine and Storage as Insecticide Inspectors, as mentioned therein, 
issued under Section 20 of the Insecticides Act, 1968. 

[Placed in Library. See No. L.T. 1208/18/24] 
 

(ii)  A copy (in English and Hindi) of the Ministry of Agriculture and Farmers Welfare 
(Department of Agriculture and Farmers Welfare) Notification No. G.S.R. 468(E)., 
dated the 31st July, 2024, appointing the date of publication as the day on which the 
provisions at serial no. 5 in the Schedule of the Jan Vishwas (Amendment of 
Provisions) Act, 2023 relating to Agricultural Produce (Grading and Marking) Act, 1937 
shall come into force, issued under sub-section (2) of Section 1 of the Jan Vishwas 
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(Amendment of Provisions) Act, 2023. 
[Placed in Library. See No. L.T. 1209/18/24] 

 
(iii) A copy each (in English and Hindi) of the following Notifications of the Ministry of 
Agriculture and Farmers Welfare (Department of Agriculture and Farmers Welfare), 
under sub-section (3) of Section 3 of the Agricultural Produce (Grading and Marking) 
Act, 1937:- 
 (1) G.S.R. 479(E)., dated the 5th August, 2024, publishing the Millets Grading and 

Marking Rules, 2024. 
 (2) G.S.R. 480(E)., dated the 5th August, 2024, publishing the Fruits and 

Vegetables Grading and Marking (Amendment) Rules, 2024. 
[Placed in Library. For (1) and (2), see No. L.T. 1210/18/24] 

 
(ii) (A) (1) A copy each (in English and Hindi) of the following papers, under sub-
section (1) (b) of Section 394 of the Companies Act, 2013: - 

(i) (a) Sixty-first Annual Report and Accounts of the Odisha Agro Industries 
Corporation Limited, Bhubaneswar, Odisha, for the year 2022-23, together 
with   the Auditor's Report on the Accounts and the comments of the 
Comptroller and Auditor General of India thereon.     

 (b) Review by Government on the working of the above Corporation. 
[Placed in Library. See No. L.T. 1213/18/24] 

 
(ii) (a) Fifty-seventh Annual Report and Accounts of the Punjab Agro Industries 

Corporation Limited, Chandigarh, Punjab, for the year 2022-23, together 
with   the Auditor's Report on the Accounts and the comments of the 
Comptroller and Auditor General of India thereon.     

 (b) Review by Government on the working of the above Corporation. 
(2) Statements (in English and Hindi) giving reasons for the delay in laying the papers 
mentioned at (1) above. 

[Placed in Library. See No. L.T. 1212/18/24] 
 
 (B)   A copy each (in English and Hindi) of the following papers: - 

(i) (a) Annual Report and Accounts of the National Horticulture Board (NHB), 
Gurugram,  Haryana, for the year 2023-24, together with the Auditor's 
Report on the Accounts.   

 (b) Review by Government on the working of the above Board. 
[Placed in Library. See No. L.T. 1216/18/24] 

(ii) (a) Annual Report of the National Institute of Agricultural Extension 
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Management (MANAGE), Hyderabad, Telangana, for the year 2023-24.    
 (b) Annual Accounts of the National Institute of Agricultural Extension 

Management (MANAGE), Hyderabad, Telangana, for the year 2023-24, 
and the Audit Report thereon. 

 (c) Review by Government on the working of the above Institute. 
[Placed in Library. See No. L.T. 1215/18/24] 

 
 
Report and Accounts (2022-23 and 2023-24) of BECIL and IIMC, New Delhi;   FTII, 
Pune, Maharashtra and related papers 
 
THE MINISTER OF STATE IN THE MINISTRY OF INFORMATION AND 
BROADCASTING (DR. L. MURUGAN): Sir, I lay on the Table:- 
(A). A copy each (in English and Hindi) of the following papers, under sub-section 
(1) (b) of Section 394 of the Companies Act, 2013: - 
 (a) Twenty-ninth Annual Report and Accounts of the Broadcast Engineering 

Consultants India Limited (BECIL), New Delhi, for the year 2023-24, together 
with the Auditor's Report on the Accounts and the comments of the 
Comptroller and Auditor General of India thereon.     

 (b) Review by Government on the working of the above Company. 
[Placed in Library. See No. L.T. 1687/18/24] 

 
(B). A copy each (in English and Hindi) of the following papers:- 

(i) (a) Annual Report and Accounts of the Indian Institute of Mass Communication 
(IIMC), New Delhi, for the year 2022-23, together with the Auditor's 
Report on the Accounts.     

 (b) Review by Government on the working of the above Institute. 
 (c) Statement giving reasons for the delay in laying the papers mentioned at 

(a) above. 
[Placed in Library. See No. L.T. 1319/18/24] 

 
(ii) (a) Annual Report and Accounts of the Film and Television Institute of India 

(FTII), Pune, Maharashtra, for the year 2023-24, together with the 
Auditor’s Report on the Accounts. 

 (b) Review by Government on the working of the above Institute. 
[Placed in Library. See No. L.T. 1318/18/24] 

I. Notifications of the Ministry of Railways  
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II. Report and Accounts (2023-24) of various  Railway Companies, Foundations, 
Corporations and Authority and related papers 

III. Report and Accounts (2023-24) of IRWO, New Delhi and related papers 
IV. MoU between the Government of India and RVNL for the year 2023-2024  for 

the year 2023-2024 
 
THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI V. SOMANNA): 
Sir, I lay on the Table:- 
I. (a) A copy (in English and Hindi) of the Ministry of Railways Notification No. G.S.R. 
500(E)., dated the 14th August, 2024, publishing the Railway Claims Tribunal (Group 
'A' and 'B' posts) Recruitment Rules, 2024, under sub-section (3) of Section 30 of 
the Railway Claims Tribunal Act, 1987. 

[Placed in Library. See No. L.T. 1322/18/24] 
 

(b) A copy (in English and Hindi) of the Ministry of Railways Notification No.G.S.R. 
568(E)., dated the 12th September, 2024, publishing the Rail Land Development 
Authority (Development of Land and Other Works) Amendment Regulations, 2024, 
under sub-section (2) of Section 4-I of the Railways Act, 1989. 
 
(c) A copy (in English and Hindi) of the Ministry of Railways Notification No.G.S.R. 
579(E)., dated the 18th September, 2024, publishing the Railways (Opening for Public 
Carriage of Passengers) Second Amendment Rules, 2024., under Section 199 of the 
Railways Act, 1989. 

[Placed in Library. For (b) and (c), see No. L.T. 1321/18/24] 
 
II. (A). A copy each (in English and Hindi) of the following papers under sub-section 
(1) (b) of Section 394 of the Companies Act, 2013: - 

 (i) (a) Annual Report and Accounts of the Rail Vikas Nigam Limited (RVNL), New 
Delhi, for the year 2023-24, together with the Auditor’s Report on the 
Accounts. 

 (b) Performance Review of the above Company, for the year 2023-24. 
[Placed in Library. See No. L.T. 1326/18/24] 

 
(ii) (a) Twenty-fourth Annual   Report   and   Accounts   of   the   RailTel 

Corporation of India Limited (RCIL), New Delhi, for the year 2023-24, 
together with   the Auditor's Report on the Accounts and the comments of 
the Comptroller and Auditor General of India thereon.     
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 (b) Performance Review of the above Company, for the year 2023-24. 
[Placed in Library. See No. L.T. 1327/18/24] 

 
(iii) (a) Annual Report and Accounts of the Rites Limited (RITES), Delhi, for the 

year 2023-24, together with the Auditor's Report on the Accounts and the 
comments of the Comptroller and Auditor General of India thereon.     

 (b) Performance Review of the above Company, for the year 2023-24. 
[Placed in Library. See No. L.T. 1331/18/24] 

 
(iv) (a) Annual Report and Accounts of the Braithwaite & Co. Ltd. (BCL), 

Kolkata, West Bengal, for the year 2023-24, together with the Auditor’s 
Report on the Accounts and the comments of the Comptroller and Auditor 
General of India thereon. 

 (b) Performance Review of the above Company, for the year 2023-24. 
[Placed in Library. See No. L.T. 1332/18/24] 

 
(v) (a) Twenty-fifth Annual   Report   and   Accounts   of   the  Indian Railway 

Catering and Tourism Company Limited (IRCTC), New Delhi, for the year 
2023-24, together with the Auditor's Report on the Accounts and the 
comments of the Comptroller and Auditor General of India thereon.     

 (b) Performance Review of the above Company, for the year 2023-24. 
[Placed in Library. See No. L.T. 1333/18/24] 

 
(vi) (a) Annual Report and Accounts of the IRCON International Limited, New 

Delhi, for the year 2023-24, together with the Auditor's Report on the 
Accounts and the comments of the Comptroller and Auditor General of 
India thereon.     

 (b) Performance Review of the above Company, for the year 2023-24. 
[Placed in Library. See No. L.T. 1334/18/24] 

 
(vii) (a) Annual Report and Accounts of the Konkan Railway Corporation Ltd. 

(KRCL), Navi Mumbai, Maharashtra, for the year 2023-24, together with 
the Auditor’s Report on the Accounts and comments of the Comptroller 
and Auditor General of India thereon. 

 (b) Performance Review of the above Company, for the year 2023-24. 
[Placed in Library. See No. L.T. 1323/18/24] 

(viii) (a) Annual Report and Accounts of the Kolkata Metro Rail Corporation Limited 
(KMRCL), Kolkata, West Bengal, for the year 2023-24, together with   the 
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Auditor's Report on the Accounts and the comments of the Comptroller 
and Auditor General of India thereon.     

 (b) Performance Review of the above Company, for the year 2023-24. 
[Placed in Library. See No. L.T. 1324/18/24] 

 
(ix) (a) Annual Report and Accounts of the Mumbai Railway Vikas Corporation 

Limited (MRVC), Mumbai, Maharashtra, for the year 2023-24, together 
with the Auditor's Report on the Accounts and the comments of the 
Comptroller and Auditor General of India thereon. 

 (b) Performance Review of the above Company, for the year 2023-24. 
[Placed in Library. See No. L.T. 1325/18/24] 

 
(x) (a) Thirty-seventh Annual Report and Accounts of the Indian Railway Finance 

Corporation Limited (IRFC), New Delhi, for the year 2023-24, together 
with the Auditor's Report on the Accounts and the comments of the 
Comptroller and Auditor General of India thereon.     

 (b) Performance Review of the above Company, for the year 2023-24. 
[Placed in Library. See No. L.T. 1328/18/24] 

 
(xi) (a) Annual Report and Accounts of the NRTU Foundation (NRTU), New Delhi, 

for the year 2023-24, together with the Auditor's Report on the Accounts 
and the comments of the Comptroller and Auditor General of India thereon. 

 (b) Review by Government on the working of the above Foundation. 
[Placed in Library. See No. L.T. 1341/18/24] 

 
(xii) (a) Annual Report and Accounts of the Wabtec Locomotive Private Limited 

(WLPL) (erstwhile GE Diesel Locomotive Private Limited), New Delhi, for 
the year 2023-24, together with the Auditor's Report on the Accounts.     

 (b) Review by Government on the working of the above Foundation. 
[Placed in Library. See No. L.T. 1329/18/24] 

 
(xiii) (a) Annual Report and Accounts of Madhepura Electric Locomotive Private 

Limited (MELPL), New Delhi, for the year 2023-24, together with the 
Auditor's Report on the Accounts.     
 

 (b) Review by Government on the working of the above Foundation. 
[Placed in Library. See No. L.T. 1330/18/24] 
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(xiv) (a) Annual Report and Accounts of the Container Corporation of India Limited 
(CONCOR), New Delhi, for the year 2023-24, together with the Auditor's 
Report on the Accounts and the comments of the Comptroller and Auditor 
General of India thereon.     

 (b) Performance Review of the above Corporation, for the year 2023-24. 
[Placed in Library. See No. L.T. 1335/18/24] 

 
(xv) (a) Annual Report and Accounts of the Rail Land Development Authority 

(RLDA), New Delhi, for the year 2023-24, together with the Auditor's 
Report on the Accounts. 

 (b) Review by Government on the working of the above Authority. 
[Placed in Library. See No. L.T. 1338/18/24] 

 
(xvi) (a) Eighth Annual Report and Accounts of the National High Speed Rail 

Corporation Limited (NHSRCL), New Delhi, for the year 2023-24, together 
with Auditors’ Report on the Accounts and comments of the Comptroller 
and Auditor General of India thereon. 

 (b) Review by Government on the working of the above Corporation. 
[Placed in Library. See No. L.T. 1336/18/24] 

 
(xvii) (a) Twenty-first Annual Report and Accounts of the Hassan Mangalore Rail 

Development Company Limited (HMRDC), Bengaluru, Karnataka, for the 
year 2023-24, together with the Auditor’s Report on the Accounts and 
comments of the Comptroller and Auditor General of India thereon.     

 (b) Review by Government on the working of the above Company. 
[Placed in Library. See No. L.T. 1337/18/24] 

 
(xviii) (a) Annual Report and Accounts of the Railway Sports Promotion Board 

(RSPB), New Delhi, for the year 2023-24 together with the Auditor’s 
Report on the Accounts. 

 (b) Performance Review of the above Board, for the year 2023-24. 
[Placed in Library. See No. L.T. 1339/18/24] 

 
III.  A copy each (in English and Hindi) of the following papers:- 
 (a) Annual Report and Accounts of the Indian Railway Welfare Organization 

(IRWO), New Delhi, for the year 2023-24, together with the Auditor’s Report 
on the Accounts.    
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 (b) Performance Review of the above Organization, for the year 2023-24. 
[Placed in Library. See No. L.T. 1340/18/24] 

 
IV.  A copy each (in English and Hindi) of the Memorandum of Understanding between 
the Government of India (Ministry of Railways) and the Rail Vikas Nigam Limited 
(RVNL), for the year 2023-2024. 

[Placed in Library. See No. L.T. 1342/18/24] 
 
I. Reports and Accounts (2023-24) of various Companies and Association and 

related papers 
II. Reports and Accounts of CMTI, Bengaluru; FCRI, Palakkad, Kerala;  NAB, 

New Delhi for various years and related papers 
III. MoU between Government of India and BHEL, New Delhi for the year 2024-25 
IV. Reports and Accounts (2023-24) of various Corporations and Companies and 

related papers 
V. MoUs between Government of India and SAIL;  Government of India and 

MSTC Limited;  Government of India and NMDC limited and Government of 
India and  MOIL Limited for the year 2024-25 
 

THE MINISTER OF STATE IN THE MINISTRY OF HEAVY INDUSTRIES; AND THE 
MINISTER OF STATE IN THE MINISTRY OF STEEL (SHRI BHUPATHI RAJU 
SRINIVASA VARMA): Sir, I lay on the Table:- 
I. A copy each (in English and Hindi) of the following papers under sub-section (1) 
(b) of Section 394 of the Companies Act, 2013: - 

(i) (a) Annual Report and Accounts of the Andrew Yule and Company Limited 
(AYCL), Kolkata, West Bengal, for the year 2023-24, together with the 
Auditor’s Report on the Accounts and the comments of the Comptroller 
and Auditor General of India thereon,. 

 (b) Statement by Government accepting the above Report. 
[Placed in Library. See No. L.T. 1234/18/24] 

 
(ii) (a) Annual Report and Accounts of the Tungabhadra Steel Products Limited 

(TSPL), Bengaluru, Karnataka, for the year 2023-24, together with the 
Auditor's Report on the Accounts and the comments of the Comptroller 
and Auditor General of India thereon. 

 (b) Statement by Government accepting the above Report. 
[Placed in Library. See No. L.T. 1248/18/24] 
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(iii) (a) Seventy-seventh Annual Report and Accounts of the NEPA Limited, 

Burhanpur, Madhya Pradesh, for the year 2023-24, together with the 
Auditor's Report on the Accounts and the comments of the Comptroller 
and Auditor General of India thereon.     

 (b) Statement by Government accepting the above Report. 
[Placed in Library. See No. L.T. 1249/18/24] 

 
(iv) (a) Fifty-fourth Annual Report and Accounts of the Bharat Pumps & 

Compressors Ltd. (BPCL), Naini, Allahabad, Uttar Pradesh, for the year 
2023-24, together with the Auditor's Report on the Accounts and the 
comments of the Comptroller and Auditor General of India thereon.    

 (b) Statement by Government accepting the above Report. 
[Placed in Library. See No. L.T. 1688/18/24] 

 
(v) (a) Fifty-second Annual Report and Accounts of the Scooters India Limited 

(SIL), Lucknow, Uttar Pradesh, for the year 2023-24, together with the 
Auditor's Report on the Accounts and the comments of the Comptroller 
and Auditor General of India thereon. 

 (b) Statement by Government accepting the above Report. 
[Placed in Library. See No. L.T. 1242/18/24] 

 
(vi) (a) Annual Report and Accounts of the Bridge & Roof Company (India) 

Limited, Kolkata, West Bengal, for the year 2023-24, together with the 
Auditor's Report on the Accounts and the comments of the Comptroller 
and Auditor General of India thereon. 

 (b) Statement by Government accepting the above Report. 
[Placed in Library. See No. L.T. 1243/18/24] 

 
(vii) (a) Annual Report and Accounts of the Bharat Heavy Electricals Limited 

(BHEL), New Delhi, for the year 2023-24, together with the Auditor’s 
Report on the Accounts and the comments of the Comptroller and Auditor 
General of India thereon. 
 

 (b) Statement by Government accepting the above   Report. 
[Placed in Library. See No. L.T. 1238/18/24] 

 
(viii) (a) Fifty-ninth Annual Report and Accounts of Sambhar Salts Limited (SSL), 
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Jaipur, Rajasthan, for the year 2023-24, together with the Auditor's Report 
on the Accounts and the comments of the Comptroller and Auditor General 
of India thereon. 

 (b) Statement by Government accepting the above Report. 
[Placed in Library. See No. L.T. 1236/18/24] 

 
(ix) (a) Sixtieth Annual Report and Accounts of the Instrumentation Limited, 

Jaipur, Rajasthan, for the year 2023-24, together with the Auditor's Report 
on the Accounts and the comments of the Comptroller and Auditor General 
of India thereon.     

 (b) Statement by Government accepting the above Report. 
[Placed in Library. See No. L.T. 1241/18/24] 

 
(x) (a) Fifty-fourth Annual Report and Accounts of the Engineering Projects 

(India) Limited (EPIL), New Delhi, for the year 2023-24, together with the 
Auditor’s Report on the Accounts and the comments of the Comptroller 
and Auditor General of India thereon. 

 (b) Statement by Government accepting the above Report. 
[Placed in Library. See No. L.T. 1554/18/24] 

 
(xi) (a) Annual Report and Accounts of the Hindustan Cables Limited (HCL), 

Kolkata, West Bengal, for the year 2023-24, together with the Auditor's 
Report on the Accounts and the comments of the Comptroller and Auditor 
General of India thereon.     

 (b) Statement by Government accepting the above Report. 
[Placed in Library. See No. L.T. 1245/18/24] 

 
(xii) (a) Sixtieth Annual Report and Accounts of the Cement Corporation of India 

Limited (CCI), New Delhi, for the year 2023-24, together with the Auditor’s 
Report on the Accounts and the comments of the Comptroller and Auditor 
General of India thereon. 

 (b) Statement by Government accepting the above Report. 
[Placed in Library. See No. L.T. 1246/18/24] 

(xiii) (a) Forty-second Annual Report and Accounts of Rajasthan Electronics and 
Instruments Limited (REIL), Jaipur, Rajasthan, for the year 2023-24, 
together with the Auditor's Report on the Accounts  and the comments of 
the Comptroller and Auditor General of India thereon. 
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 (b) Statement by Government accepting the above Report. 
[Placed in Library. See No. L.T. 1553/18/24] 

 
(xiv) (a) Sixty-fifth Annual Report and Accounts of Hindustan Salts Limited (HSL), 

Jaipur, Rajasthan, for the year 2023-24, together with the Auditor's Report 
on the Accounts and the comments of the Comptroller and Auditor General 
of India thereon.     

 (b) Statement by Government accepting the above Report. 
[Placed in Library. See No. L.T. 1237/18/24] 

 
(xv) (a) Fifty-first Annual Report and Accounts of the Richardson & Cruddas 

(1972) Limited (R&C), Mumbai, Maharashtra, for the year 2023-24, 
together with the Auditor's Report on the Accounts and the comments of 
the Comptroller and Auditor General of India thereon.     

 (b) Statement by Government accepting the above Report. 
[Placed in Library. See No. L.T. 1244/18/24] 

 
(xvi) (a) Thirty-eighth Annual Report and Accounts of the Braithwaite Burn and 

Jessop Construction Company Limited (BBJ), Kolkata, West Bengal, for 
the year 2023-24, together with   the Auditor's Report on the Accounts and 
the comments of the Comptroller and Auditor General of India thereon.     

 (b) Statement by Government accepting the above Report.   
[Placed in Library. See No. L.T. 1240/18/24] 

 
(xvii) (a) Forty-third Annual Report and Accounts of National Bicycle Corporation of 

India Limited (NBCIL), Mumbai, Maharashtra, for the year 2023-24, 
together with the Auditor's Report on the Accounts and the comments of 
the Comptroller and Auditor General of India thereon.     

 (b) Statement by Government accepting the above Report. 
[Placed in Library. See No. L.T. 1233/18/24] 

 
(xviii) (a) Seventy-first Annual Report and Accounts of the HMT Limited, Bengaluru, 

Karnataka, along with its subsidiaries for the year 2023-24, together with  
the Auditor's Report on the Accounts and the comments of the Comptroller 
and Auditor General of India thereon. 

 (b) Statement by Government accepting the above Report. 
[Placed in Library. See No. L.T. 1552/18/24] 
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(xix) (a) Annual Report and Accounts of Heavy Engineering Corporation Limited 
(HECL), Ranchi, Jharkhand, for the year 2023-24, together with the 
Auditor's Report on the Accounts and the comments of the Comptroller 
and Auditor General of India thereon.     

 (b) Statement by Government accepting the above Report. 
[Placed in Library. See No. L.T. 1689/18/24] 

 
(xx) (a) Fifty-fourth Annual Report and Accounts of the Automotive Research 

Association of India (ARAI), Pune, Maharashtra, for the year 2023-24, 
together with the Auditor's Report on the Accounts. 

 (b) Statement by Government accepting the above Report. 
[Placed in Library. See No. L.T. 1252/18/24] 

 
II.  A copy each (in English and Hindi) of the following papers: - 

(i) (a) Annual Report and Accounts of the Central Manufacturing Technology 
Institute (CMTI), Bengaluru, Karnataka, for the year 2023-24, together 
with the Auditor's Report on the Accounts.     

 (b) Statement by Government accepting the above Report. 
[Placed in Library. See No. L.T. 1253/18/24] 

 
(ii) (a) Annual Report and Accounts of the Fluid Control Research Institute 

(FCRI), Palakkad, Kerala, for the year 2023-24, together with the Auditor's 
Report on the Accounts.     

 (b) Statement by Government accepting the above Report. 
[Placed in Library. See No. L.T. 1555/18/24] 

 
(iii) (a) Annual Report and Accounts of the National Automotive Board (NAB), 

New Delhi, for the year 2013-14, together with the Auditor's Report on the 
Accounts.     

 (b) Statement by Government accepting the above Report. 
 (c) Statement giving reasons for the delay in laying the papers mentioned at 

(a) above. 
(iv) (a) Annual Report and Accounts of the National Automotive Board (NAB), 

New Delhi, for the year 2014-15, together with the Auditor's Report on the 
Accounts.     

 (b) Statement by Government accepting the above Report. 
 (c) Statement giving reasons for the delay in laying the papers mentioned at 
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(a) above. 
(v) (a) Annual Report and Accounts of the National Automotive Board (NAB), 

New Delhi, for the year 2015-16, together with the Auditor's Report on the 
Accounts.     

 (b) Statement by Government accepting the above Report. 
 (c) Statement giving reasons for the delay in laying the papers mentioned at 

(a) above. 
[Placed in Library. For (iii) to (v), see No. L.T. 1556/18/24] 

 
III. A copy each (in English and Hindi) of the Memorandum of Understanding between 
the Government of India (Ministry of Heavy Industries) and the Bharat Heavy 
Electricals Limited (BHEL), New Delhi, for the year 2024-25. 

[Placed in Library. See No. L.T. 1254/18/24] 
 

IV. A copy each (in English and Hindi) of the following papers under sub-section (1) 
(b) of Section 394 of the Companies Act, 2013: - 

(i) (a) Fifty-ninth Annual Report and Accounts of the MSTC Limited, Kolkata, 
West Bengal, including its subsidiary, the Ferro Scrap Nigam Limited 
(FSNL), Bhilai, Chhattisgarh, for the year 2023-24, together with the 
Auditor's Report on the Accounts and the comments of the Comptroller 
and Auditor General of India thereon.     

 (b) Review by Government on the working of the above Corporation. 
[Placed in Library. See No. L.T. 1235/18/24] 

 
(ii) (a) Annual Report and Accounts of   the   Steel Authority of India Limited 

(SAIL), New Delhi, for the year 2023-24, together with the Auditor's 
Report on the Accounts and the comments of the Comptroller and Auditor 
General of India thereon.     

 (b) Review by Government on the working of the above Company. 
[Placed in Library. See No. L.T. 1232/18/24] 

 
(iii) (a) Forty-eighth Annual Report and Accounts of the KIOCL Limited, 

Bengaluru, Karnataka, for the year 2023-24, together with the Auditor’s 
Report on the Accounts and the comments of the Comptroller and Auditor 
General of India thereon. 

 (b) Review by Government on the working of the above Company. 
[Placed in Library. See No. L.T. 1690/18/24] 
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(iv) (a) Fifty-first Annual Report and Accounts of the MECON Limited, Ranchi, 
Jharkhand for the year 2023-24, together with the Auditor’s Report on the 
Accounts and the comments of the Comptroller and Auditor General of 
India thereon. 

 (b) Review by Government on the working of the above Company. 
[Placed in Library. See No. L.T. 1247/18/24] 

 
(v) (a) Ninth Annual Report and Accounts of the NMDC Steel Limited, Bastar, 

Chhattisgarh, for the year 2023-24, together with the Auditor’s Report on 
the Account and the comments of the Comptroller and Auditor General of 
India thereon. 

 (b) Review by Government on the working of the above Company. 
[Placed in Library. See No. L.T. 1251/18/24] 

 
(vi) (a) Sixty-sixth Annual Report and Accounts of the NMDC, Hyderabad, for the 

year 2023-24, together with the Auditor’s Report on the Account and the 
comments of the Comptroller and Auditor General of India thereon. 

 (b) Review by Government on the working of the above Company. 
[Placed in Library. See No. L.T. 1250/18/24] 

 
(vii) (a) Annual Report and Accounts of the MOIL Limited, Nagpur, Maharashtra for 

the year 2023-24, together with the Auditor’s Report on the Accounts and 
the comments of the Comptroller and Auditor General of India thereon.  

 (b) Review by Government on the working of the above Company. 
[Placed in Library. See No. L.T. 1230/18/24] 

 
V.  A copy each (in English and Hindi) of the following papers:- 

(i) Memorandum of Understanding between the Government of India (Ministry of 
Steel) and the Steel Authority of India Limited (SAIL), for the year 2024-25. 

(ii) Memorandum of Understanding between the Government of India (Ministry of 
Steel) and the MSTC Limited, for the year 2024-25. 

(iii) Memorandum of Understanding between the Government of India (Ministry of 
Steel) and the NMDC Limited, for the year 2024-25. 

(iv) Memorandum of Understanding between the Government of India (Ministry of 
Steel) and the MOIL Limited, for the year 2024-25. 

[Placed in Library. For (i) to (iv), see No. L.T. 1254/18/24] 
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I. Report and Accounts (2022-23 and 2023-24) of NHDC, Noida, Uttar Pradesh; 
and Central Silk Board, Bengaluru and related papers 

II. Reports and Accounts (2022-23) of various Boards, Institution, Councils and 
Institute and related papers 
 

वÎतर् मंतर्ालय मȂ राज्य मंतर्ी (Ǜी पिबतर् मागȃिरटा): महोदय, मȅ िनÇनिलिखत पतर् सभा पटल पर 
रखता हँू:- 
 
I. (A)   A copy each (in English and Hindi) of the following papers under sub-section 
(1) (b) of Section 394 of the Companies Act, 2013: - 
 

 (a) Forty-first Annual Report and Accounts of The National Handloom 
Development Corporation Limited (NHDC), Noida, Uttar Pradesh, for the  
year 2023-24, together with   the Auditor's Report on the Accounts and the 
comments of the Comptroller and Auditor General of India thereon. 

 (b) Review by Government on the working of the above Corporation. 
[Placed in Library. See No. L.T. 1569/18/24] 

 
(B) (1) A copy each (in English and Hindi) of the following papers, under sub-section 
(4) of Section 12 and Section 12A of the Central Silk Board Act, 1948: - 
 (a) Annual Report of the Central Silk Board, Bengaluru, Karnataka, for the year 

2022-23. 
 (b) Annual Accounts of the Central Silk Board, Bengaluru, Karnataka, for the year 

2022-23, and the Audit Report thereon. 
 (c) Review by Government on the working of the above Board. 

 (2) Statement (in English and Hindi) giving reasons for the delay in laying the papers 
mentioned at (1) above. 

[Placed in Library. See No. L.T. 1267/18/24] 
 

II.  A copy each (in English and Hindi) of the following papers: - 
(i) (a) Annual Report and Accounts of the  Central  Wool Development Board 

(CWDB), Jodhpur, Rajasthan, for the year 2023-24, together  with the 
Auditor’s Report on the Accounts. 

 (b) Review by Government on the working of the above Board. 
[Placed in Library. See No. L.T. 1266/18/24] 

 
(ii) (a) Annual Report and Accounts of the  Sardar Vallabhbhai Patel International 

[ 13 December, 2024 ] 19



 

 

 
 

SUPPLEMENTARY DEMANDS FOR GRANTS, 2024-25 
 

िवǄ मंतर्ालय मȂ राज्य मंतर्ी (Ǜी पंकज चौधरी): महोदय, मȅ अनुपूरक अनुदान मागंȗ, 2024-25 को 
दशार्ने वाला एक िववरण (अंगेर्जी तथा िहन्दी मȂ) सभा पटल पर रखता हँू। 

 
 

 

School of Textiles and Management (SVPISTM), Coimbatore, Tamil Nadu, 
for the year 2023-24, together with the Auditor's Report on the Accounts. 

 (b) Review by Government on the working of the above Institution. 
[Placed in Library. See No. L.T. 1563/18/24] 

 
(iii) (a) Forty-first Annual Report and Accounts of the Carpet Export Promotion 

Council (CEPC), New Delhi, for the year 2023-24, together with the 
Auditor's Report on the Accounts.     

 (b) Review by Government on the working of the above Council. 
[Placed in Library. See No. L.T. 1562/18/24] 

 
(iv) (a) Annual Report and Accounts of the Apparel Export Promotion Council 

(AEPC), New Delhi, for the year 2023-24, together with the Auditor’s 
Report on the Accounts. 

 (b) Review by Government on the working of the above Council. 
[Placed in Library. See No. L.T. 1568/18/24] 

 
(v) (a) Thirty-eighth Annual Report and Accounts of the National Institute of 

Fashion Technology (NIFT), New Delhi, for the year 2023-24, together 
with the Auditor's Report on the Accounts.     

 (b) Review by Government on the working of the above Institute. 
[Placed in Library. See No. L.T. 1560/18/24] 

 
(vi) (a) Fifty-fifth Annual  Report  and  Accounts  of  the  Handloom Export 

Promotion Council (HEPC),  Chennai, Tamil Nadu, for the year 2023-24, 
together with the Auditor's Report on the Accounts. 

 (b) Review by Government on the working of the above Council. 
[Placed in Library. See No. L.T. 1561/18/24] 
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MESSAGE FROM LOK SABHA 
 

Disaster Management (Amendment) Bill, 2024 
 
MR. CHAIRMAN: Message from Lok Sabha. Secretary-General. 
 
SECRETARY-GENERAL: Sir, with your kind permission, I rise to report that the Lok 
Sabha, at its sitting held on the 12th December, 2024, passed the Disaster 
Management (Amendment) Bill, 2024. 
 I lay a copy of the said Bill on the Table. 

 
 

REPORT OF THE DEPARTMENT-RELATED PARLIAMENTARY STANDING 
COMMITTEE ON PETROLEUM AND NATURAL GAS 

 
Ǜी िमथलेश कुमार (उǄर Ģदेश): महोदय, मȅ पेटर्ोिलयम और Ģाकृितक गैस मंतर्ालय की 
अनुदान मागंȗ (2024-25) के सबंधं मȂ िवभाग-सबंिंधत पेटर्ोिलयम और Ģाकृितक गैस सबंधंी 
ससंदीय Îथायी सिमित (2024-25) के पहले Ģितवेदन की एक Ģित (अंगेर्जी तथा िंहदी मȂ) सभा 
पटल पर रखता हँू। 

 
 

 
REPORT OF THE DEPARTMENT-RELATED PARLIAMENTARY 

STANDING COMMITTEE ON RAILWAYS 
 

DR. K. LAXMAN (Uttar Pradesh): Sir, I lay on the Table, a copy (in English and 
Hindi) of the First Report of the Department-related Parliamentary Standing 
Committee on Railways (2024-25) on ‘Demands for Grants (2024-25)’ of the 
Ministry of Railways. 

 
 

STATEMENT OF THE DEPARTMENT-RELATED PARLIAMENTARY 
 STANDING COMMITTEE ON RAILWAYS 

 
DR. K. LAXMAN (Uttar Pradesh): Sir, I lay on the Table, a copy (in English and 
Hindi) of the Statement on Final Action Taken by Government on the 
recommendations contained in the Seventeenth Report of the Department-related 
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Parliamentary Standing Committee on Railways (Seventeenth Lok Sabha) on Action 
Taken by Government on the recommendations contained in the Sixteenth Report of 
the Committee (Seventeenth Lok Sabha) on ‘Performance of Rail Land Development 
Authority’. 

 
 

REPORTS OF THE COMMITTEE ON THE WELFARE OF SCHEDULED CASTES 
AND SCHEDULED TRIBES 

 
Ǜीमती सुिमतर्ा बाÊमीक (मध्य Ģदेश): महोदय, मȅ अनुसूिचत जाितयȗ तथा अनुसूिचत 
जनजाितयȗ के कÊयाण सबंधंी सिमित (2024-2025) के िनÇनिलिखत Ģितवेदनȗ की एक-एक 
Ģित (अंगेर्जी तथा िंहदी मȂ) सभा पटल पर रखती हँू:- 
(i) Study visit Report of the Committee to Guwahati, Darjeeling and Siliguri from 
4th to 9th November, 2023; and 
(ii) Study visit Report of the Committee to Munnar, Kochi, Bengaluru and 
Bhubaneswar from 16th   to 21st October, 2024. 

 
 

STATEMENT REGARDING GOVERNMENT BUSINESS  
 
MR. CHAIRMAN: Statement regarding Government Business, Dr. L. Murugan.  

 
THE MINISTER OF STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS (DR. L. 
MURUGAN): Respected Chairman, Sir, with your permission, I rise to announce that 
Government Business during the remaining part of 266th Session of Rajya Sabha will 
consist of:  

1. Further consideration and passing of the Banking Laws (Amendment) Bill, 
2024, as passed by Lok Sabha.  

2. Consideration and passing of the following Bills, as passed by Lok Sabha:- 
(i) The Disaster Management (Amendment) Bill, 2024; and  
(ii) The Railways (Amendment) Bill, 2024.  
3. Consideration and return of the Appropriation Bill relating to First Batch of 

Supplementary Demands for Grants for the year, 2024-25, after it is 
introduced, considered and passed by Lok Sabha.  

4. Consideration and passing of the following Bills, after they are considered 
and passed by Lok Sabha:-  
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(i) The Readjustment of Representation of Scheduled Tribes in Assembly 
Constituencies of the State of Goa Bill, 2024;  

(ii) The Carriage of Goods by Sea Bill, 2024;  
(iii) The Bills of Lading Bill, 2024;  
(iv) The Coastal Shipping Bill, 2024; and  
(v) The Merchant Shipping Bill, 2024. 
5. Besides these listed Business, Discussion on the Glorious Journey of 75 

years of the Constitution of India will be taken up on Monday, the 16th 
December and Tuesday, the 17th December, 2024. 

 
 

REGARDING POINT OF ORDER AND OTHER MATTERS 
 
MR. CHAIRMAN: Hon. Members, I have received four notices under Rule 267. Hon. 
Members, I had indicated this earlier. While reflections are being made extensively, in 
the last thirty years, just reflect how many times Rule 267 notices have been admitted!  
I leave it to your wisdom. I have indicated it earlier.  In the last thirty years... 
...(Interruptions)... And also reflect how many notices I have received during my 
tenure, a record I would like to ignore, a record I would like to forget... 
...(Interruptions)... Thirty years, just reflect! ...(Interruptions)... Can’t I appeal even 
for reflection? ...(Interruptions)... I am only inviting your attention to statistics. 
...(Interruptions)... Hon. Members, .... 
 
डा. राधा मोहन दास अगर्वाल (उǄर Ģदेश): सभापित महोदय, मȅ एक औिचत्य का ĢÌन आपके 
सामने लाना चाहता हँू। यह बहुत महत्वपूणर् ĢÌन है। 
 
Ǜी सभापित: क्या यह Ãवाइंट ऑफ ऑडर्र है? 
 
डा. राधा मोहन दास अगर्वाल: जी हा,ँ सर। सभापित महोदय, यह िनयम 258 के अतंगर्त है, जो 
'औिचत्य के ĢÌन और उन पर िनणर्य' से सबंिंधत है। इसमȂ कहा गया है - "कोई सदÎय िकसी 
समय कोई औिचत्य का ĢÌन सभापित के िनणर्य के िलए ĢÎतुत कर सकेगा, िकन्तु ऐसा करते हुए 
वह Îवयं को ĢÌन के कथन तक ही सीिमत रखेगा।" 
 सभापित महोदय, मȅ जानता हँू, आप पूछȂगे िक िकस िनयम के तहत, तो मȅ बहुत दुःखी 
ǭदय से यह बता रहा हँू। मȅ 20 साल तक उǄर Ģदेश मȂ  िवधायक रहा हँू। जो िÎथित मȅने उǄर 
Ģदेश की िवधान सभा मȂ कभी नहीं देखी, वह िÎथित मȅ राज्य सभा मȂ देख रहा हंू। ...(Ëयवधान)... 
महोदय, मेरा ĢÌन भारतीय सिंवधान के आिर्टकल 67 के सबंधं मȂ है, जो उपराÍटर्पित की अविध 
और उनके िवरुǉ लाए जाने वाले अिवÌवास ĢÎताव के सदंभर् मȂ है। आिर्टकल 67 की धारा (B) 
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कहती है िक उपराÍटर्पित को राज्य सभा के िकसी ऐसे सकंÊप के ǎारा अपने पद से हटाया जा 
सकेगा, ...(Ëयवधान)... िजसे राज्य सभा के तत्कालीन समÎत सदÎयȗ के बहुमत से पािरत िकया 
गया है और िजससे लोक सभा सहमत है। िंकतु इस खंड के Ģयोजन के िलए कोई सकंÊप तब तक 
ĢÎतािवत नहीं िकया जाएगा, जब तक उस सकंÊप को ĢÎतािवत करने के आशय की कम से कम 
14 िदन की सूचना न दी गई हो। ...(Ëयवधान)... सभापित महोदय, मȅ अपने आपको इसी िंबदु तक 
सीिमत करता हंू। माननीय उपराÍटर्पित के Ģित, माननीय चेयरमनै के Ģित िनयमानुसार अिवÌवास 
ĢÎताव लाया जा सकता है, लेिकन उसकी एक Ģिकर्या है िक आपको िलिखत नोिटस देना होता 
है, 14 िदन का समय देना होता है। 14 िदन के समय के बाद, उस िंबदु पर िवचार हो सकता है। 
...(Ëयवधान)...  
 
SHRI DEREK O’BRIEN (West Bengal):  How can you allow this? ...(Interruptions)... 
 
डा. राधा मोहन दास अगर्वाल: मȅ जानता हंू िक सदन मȂ अखबार की िक्लप नहीं िदखाई जाती, 
लेिकन पूरे देश के अखबार इन सूचनाओं से भरे हुए हȅ, अभदर् भाषा से भरे हुए हȅ, अराजक शÅदȗ 
से भरे हुए हȅ ...(Ëयवधान)... अपमािनत करने वाले वाक्यȗ से भरे हुए हȅ। ...(Ëयवधान)... आप 
उपराÍटर्पित के पद पर बठेै हुए हȅ, यह आपका िनजी िवषय हो सकता है, लेिकन पूरे देश के िलए 
यह अत्यंत गवर् करने का िवषय होता है। ...(Ëयवधान)... कागेंर्स का इितहास है िक ये कभी भी 
राÍटर्पित और उपराÍटर्पित को सÇमान नहीं देती है। ...(Ëयवधान)... इस देश का इितहास गवाह है 
िक देश के पहले राÍटर्पित राजȂदर् Ģसाद जी थे, तब पिंडत जवाहरलाल नेहरू  जी Ģधान मंतर्ी हुआ 
करते थे, पिंडत जवाहरलाल नेहरू  लगातार राÍटर्पित जी को अपमािनत करने का काम िकया 
करते थे ...(Ëयवधान)... यहा ंतक िक उन्हȂ िदÊली मȂ आवास तक नहीं िदया गया, इसिलए उन्हȂ 
सदाकत आǛम मȂ जाना पड़ा था। ...(Ëयवधान)... व ेबीमार रहा करते थे, उन्हȂ इलाज के िलए सासं 
की मशीन की ज़रूरत होती थी, ...(Ëयवधान)... इन लोगȗ ने सासं की मशीन को हटा िलया, दवा 
के अभाव मȂ पूवर् राÍटर्पित जी की मृत्यु हुई। ...(Ëयवधान)... सभापित महोदय, मुझे आÌचयर् होता है 
िक उस समय तत्कालीन माननीय Ģधान मंतर्ी जी राजÎथान गए हुए थे, तत्कालीन राÍटर्पित जी 
पूवर् राÍटर्पित जी की मौत पर जाना चाहते थे, लेिकन तत्कालीन माननीय Ģधान मंतर्ी न Îवयं पूवर् 
राÍटर्पित जी की मौत पर पटना गए, बिÊक उन्हȗने डा. सवर्पÊली राधाकृÍणन जी को भी पटना 
जाने से मना िकया, यह िकतना शमर्नाक था। ...(Ëयवधान)... एक पूवर् राÍटर्पित की मौत हुई, तो 
तत्कालीन राÍटर्पित जी उनके अंितम सÎंकार मȂ जाना चाहते थे, लेिकन इन कागेंर्स के लोगȗ ने 
नेहरू जी के नेतृत्व मȂ डा. सवर्पÊली राधाकृÍणन जी को उनके अंितम सÎंकार मȂ जाने से मना 
िकया। हम डा. सवर्पÊली राधाकृÍणन जी के आभारी हȅ, िजन्हȗने तत्कालीन Ģधान मंतर्ी की बात 
को नहीं माना। Ģधान मंतर्ी जी के मना करने के बावजूद भी वे गए और पटना मȂ उनके अंितम 
सÎंकार मȂ शािमल हुए। ...(Ëयवधान)...  
 
 PROF. MANOJ KUMAR JHA (Bihar):  Sir, a point of order. ...(Interruptions)... 
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डा. राधा मोहन दास अगर्वाल: सभापित महोदय, यह अखबार की Ģित है, इस अखबार की Ģित 
को देखने के बाद मȅ मिÊलकाजुर्न खरगे जी के िट्वटर पर गया। ...(Ëयवधान)... यह मिÊलकाजुर्न 
खरगे जी का िट्वटर है, यह सोशल मीिडया पर है। यह एक डॉक्युमȂट है, िजसे मȅ आपके सामने 
सबतू के िलए ĢÎतुत कर दंूगा। ...(Ëयवधान)... िकतने आÌचयर् की बात है, िकस Ģकार के आरोप 
...(Ëयवधान)...  आपने जब एक बार िवशेषािधकार का नोिटस दे िदया, तो आपको 14 िदन इंतज़ार 
करना चािहए। ...(Ëयवधान)... जब िवशेषािधकार के ĢÌन की चचार् होती, तब आप सदन मȂ बहस 
करते, लेिकन आपने माननीय उपराÍटर्पित जी पर अखबार के पन्नȗ से सारे आरोप लगा िदए, 
...(Ëयवधान)... सोशल मीिडया से लगा िदए। आपको यह पता ही नहीं है। ...(Ëयवधान)... ये 
बोलȂगे? सूप तो सूप छलनी भी बोले िजसमȂ 72 छेद। ...(Ëयवधान)... मुझे याद है, इसी सदन मȂ, मȅने 
देखा िक एक िदन आपने मिÊलकाजुर्न खरगे जी को कोई सलाह दी, उनकी 82 साल उĦ है। 
...(Ëयवधान)... इन्हȗने कहा िक मȅ आपकी बात क्यȗ सुनंू, मुझे सोिनया जी ने अध्यक्ष बनाया है, मȅ 
इनकी बात सुनंूगा। ...(Ëयवधान)... हम लोग इस सदन मȂ थे, िकतनी शिमȊदगी की बात है। 
...(Ëयवधान)... महोदय, यह पराकाÍठा है। 82 साल की उĦ मȂ इस Ģकार की चाटुकािरता 
खुलेआम पिÅलकली ससंद के अंदर एक नेता Ģितपक्ष करेगा, इसकी मȅने कÊपना भी नहीं की थी। 
...(Ëयवधान)... सभापित महोदय, िजस Ģकार के आरोप twitter पर लगाए गए हȅ, मȅ आपके 
सजं्ञान मȂ लाना चाहंूगा, अपने सदन के सदÎयȗ के सजं्ञान मȂ लाना चाहंूगा िक िकतना घिटया 
आरोप, इतना पक्षपातपूणर् आरोप है, जो यह बताता है िक इस पूरी कागेंर्स पाटीर् का सवैंधािनक 
ËयवÎथा मȂ कोई िवÌवास नहीं है। ...(Ëयवधान)... इन्हȗने कहा िक उपराÍटर्पित महोदय लगातार 
िवपक्ष को दबाने का काम करते हȅ।  सच्चाई क्या है? ये सारे सǄा पाटीर् के सदÎय इस बात से दुखी 
हȅ िक एक उपराÍटर्पित के रूप मȂ आपने लगातार िवपक्ष को ही सुनने का काम िकया है। हम आपके 
ऊपर आरोप नहीं लगाते हȅ। ...(Ëयवधान)... लोकतंतर् कहता है िक िवपक्ष को सुना जाए। हम ĢÌन 
काल मȂ देखते हȅ िक एक िदन मȂ अगर 25 ĢÌन पूछे जाते हȅ, एक िदन मȂ यिद 25 सÃलीमȂटरीज़ 
पूछी जाती हȅ, तो 23 सÃलीमȂटरीज़ िवपक्ष के लोगȗ की होती हȅ। हम सǄा पक्ष के लोग अपनी 
सÃलीमȂटरीज़ भी नहीं पूछ पाते हȅ। िकतने घिटया-घिटया आरोप लगाए गए हȅ। ...(Ëयवधान)... 
आपके ऊपर आरोप लगाया गया है िक आप आरएसएस की Ģशंसा करते हȅ और सिंवधान की 
मयार्दा का हनन करते हȅ। आरएसएस इस देश का सवार्िधक राÍटर्वादी सगंठन है। …(Ëयवधान)… 
भारत के सिंवधान मȂ कहा ंिलखा है िक कोई Ëयिƪ आरएसएस के Ģित सकारात्मक िवचार नहीं 
रख सकता है! कैसे-कैसे आरोप लगाए गए हȅ? ...(Ëयवधान)... सर, दस आरोप लगाए गए हȅ। 10 
जनपथ की चाटुकािरता मȂ 10 आरोप लगाए गए हȅ, 10 जनपथ का नंबर पाने के िलए 10 आरोपȗ 
की Ǜंृखला लगाई गई है। आप एक िकसान हȅ और पूरा देश आपको सÇमान के साथ देखता है। 
...(Ëयवधान)... आप उस कुसीर् पर बठैकर भी िकसानȗ के िहत के बारे मȂ सोचते हȅ।  आपके ǭदय मȂ 
हमेशा िकसानȗ के Ģित पीड़ा होती है। िकस Ģकार से इन्हȗने इस देश के िकसानȗ को अपमािनत 
करने का काम िकया है?  

सभापित महोदय, माननीय जयंत चौधरी जी, शायद यहा ंनहीं हȅ। ...(Ëयवधान)... मुझे याद 
है िक चौधरी चरण िंसह जी को जब भारत रत्न िदया गया था, तो िवपक्ष मȂ बठेै हुए लोग िकस 
तरह से उनको अपमािनत कर रहे थे। ...(Ëयवधान)... वे उनके मान-सÇमान को बदार्Ìत नहीं कर 
पा रहे थे, क्यȗिक इनके जेहन मȂ िकसान िवरोध है। …(Ëयवधान)…  मȅ आपसे आगर्ह करता हंू िक 
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इन्हȗने इस सदन मȂ िवशेषािधकार का हनन िकया है। यह आपके ही नहीं, बिÊक हमारे 
िवशेषािधकार का मुǈा है। अगर आपको अिवÌवास ĢÎताव िदया गया है, तो हमȂ अखबारȗ के 
माध्यम से नहीं जानना होगा, हमȂ सदन की कारर्वाई से मानना होगा। …(Ëयवधान)…  इसिलए हम  
आपसे आगर्ह करते हȅ िक इन सभी दÎतख्त करने वाले लोगȗ के िखलाफ, मेरी ओर से जो मȅने 
आपको िलिखत मȂ िदया गया है िक आप िवशेषािधकार हनन के ĢÎताव को Îवीकार कीिजए और 
इसके ऊपर कड़ी से कड़ी कारर्वाई कीिजए। ...(Ëयवधान)... 

 
MR. CHAIRMAN: Hon. Members, what is this? ...(Interruptions)... Don’t run too 
fast. ...(Interruptions)... Learn the lesson. ...(Interruptions)... You put on Twitter 
something which should be exclusive to the House. ...(Interruptions)...  
 
Ǜी सुरेन्दर् िंसह नागर (उǄर Ģदेश): सभापित महोदय, हम सौभाग्यशाली हȅ िक इस देश की 
आज़ादी के बाद देश के दूसरे सवैंधािनक पद, उपराÍटर्पित के रूप मȂ और इस उच्च सदन के 
सरंक्षक के रूप मȂ, सभापित के रूप मȂ एक ऐसा Ëयिƪ ...(Ëयवधान)... िजसका जन्म राजÎथान के 
एक सुदूर, गरीब िकसान पिरवार मȂ हुआ, जो ओबीसी कÇयुिनटी से आता है, एक सभापित के रूप 
मȂ, उपराÍटर्पित के रूप मȂ ...(Ëयवधान)... िजसकी पढ़ाई-िलखाई गावं मȂ हुई और उससे बढ़कर 
जब उसने अपनी गैर्जुएशन की, उसके बाद व ेसबसे कम उĦ मȂ लॉयर के रूप मȂ सुĢीम कोटर् मȂ 
आते हȅ ...(Ëयवधान)...राजÎथान की िवधान सभा मȂ आपने जो Ģितिनिधत्व िकया, इस देश की 
ससंद मȂ आपने सासंद के रूप मȂ, मंतर्ी के रूप मȂ कायर् िकया। ऐसे सभापित के अगȂÎट, ऐसे 
उपराÍटर्पित के अगȂÎट ये जो अिवÌवास ĢÎताव लेकर आए हȅ, इससे इनकी जो िकसान िवरोधी, 
ओबीसी िवरोधी मानिसकता है, वह ÎपÍट होती है। ...(Ëयवधान)... इससे यह ÎपÍट होता है िक 
कागेंर्स के नेता, खास तौर से लीडर ऑफ िद अपोिजशन, िजनका हम सभी सÇमान करते हȅ, 
िजन्हȂ आपने बार-बार मौका िदया, लेिकन इनकी जो िकसान िवरोधी, जाित िवरोधी, ओबीसी 
िवरोधी मानिसकता है, वह इससे Ģदिर्शत होती है। ..(Ëयवधान)... सभापित महोदय, कागेंर्स न 
िकसान का सÇमान करती है, न ओबीसी का सÇमान करती है। इसके िलए इस देश की जनता इन्हȂ 
कभी माफ नहीं करेगी। ...(Ëयवधान)... हिरयाणा मȂ हुआ है, महाराÍटर् मȂ हुआ है और आने वाले 
समय मȂ इस देश का िकसान, इस देश का ओबीसी आपको कभी माफ नहीं करेगा। ...(Ëयवधान)...     
 
Ǜी सभापित: नीरज शेखर जी, आप अपना भाषण आरÇभ कीिजए।  ...(Ëयवधान)... 
 
Ǜी नीरज शेखर (उǄर Ģदेश): सभापित जी, मȅ Ëयिƪगत रूप से बहुत पीिड़त हंू। महोदय, न 
केवल मȅ पीिड़त हंू, बिÊक इस देश का हरेक नागिरक पीिड़त है। आज जो िटÃपणी हो रही है,  
...(Ëयवधान)... मȅ देख रहा हंू िक ये लोग आज भी हर बात पर आपके ऊपर िटÃपणी कर रहे हȅ, 
लेिकन ये लोग आज तक इस बात को नहीं समझे िक इस देश के लोग क्या चाहते हȅ। 
...(Ëयवधान)...आज अगर एक िकसान का बेटा इतने सवȘच्च पद पर बठैा है, तब आप लोगȗ को 
क्या तकलीफ है? ...(Ëयवधान).... मुझे समझ मȂ नहीं आता िक कागेंर्स के एक-एक सदÎय को क्या 
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तकलीफ है, िवपक्ष के लोगȗ को क्या तकलीफ है? ...(Ëयवधान)... आप लोग अिवÌवास ĢÎताव 
लेकर आए हȅ। ...(Ëयवधान)... आप उनसे कैसे  बात कर रहे हȅ? ...(Ëयवधान)... 

सभापित जी, मुझे लगता है िक इन लोगȗ को वॉक आउट कर लेना चािहए। मȅ आपसे 
आगर्ह करना चाहता हंू िक इन लोगȗ के पास 14 िदन का समय था। ...(Ëयवधान)... इन लोगȗ को 
परेशानी हो रही है िक एक िकसान का बेटा सवȘच्च पद पर बठैा है। अगर वह ओबीसी वगर् से आया 
है, तो आप लोगȗ को परेशानी होती है। ..(Ëयवधान)... महोदय, आपने देखा िक पूरे देश मȂ हमारा 
एक नौजवान चैस चȅिपयन बना, लेिकन एक भी Ëयिƪ ने ताली नहीं बजाई। ...(Ëयवधान)... ये लोग 
देश िवरोधी हȅ, ये लोग कभी भी नहीं चाहते िक देश मȂ कोई ऊपर पहँुचे, ये लोग चाहते हȅ िक बस 
एक पिरवार आगे बढ़े और कोई आगे न बढ़े। ये चाहते हȅ िक िकसान का बेटा आगे न जाए, ओबीसी 
का  बेटा आगे न जाए, दिलत का बच्चा आगे न जाए, बस एक पिरवार इस देश को चलाए। 
मान्यवर, ये लोग यही चाहते हȅ। ...(Ëयवधान)... ये लोग कभी काम नहीं करना चाहते और इस देश 
के िहत के बारे मȂ भी कभी नहीं सोचते हȅ। आप िजस तरह से यह सदन चला रहे हȅ, वह Ģशंसनीय 
है। ...(Ëयवधान)... 
 सभापित जी, जब मȅ िवपक्ष मȂ बठैता था, तब मेरा भी उपसभापित जी से कई बार िवरोध 
होता था, लेिकन मȅने आज तक ऐसी िटÃपणी कभी नहीं की। अगर इनकी कोई समÎया थी, तो ये 
आपसे बात करते, लेिकन ये सावर्जिनक रूप से Ģैस मȂ जाकर बात करते हȅ, वहा ँजाकर लड़ते हȅ, 
वहा ँजाकर ĢÌन करते हȅ। ...(Ëयवधान)... आप केवल इस सदन के सभापित नहीं हȅ, बिÊक इस 
देश के उपराÍटर्पित भी हȅ। ...(Ëयवधान)... आपका सÇमान नहीं करना, इस देश का सÇमान नहीं 
करना है। मȅ िफर से इनसे अनुरोध करंूगा िक ये अपने आप को सुधारȂ, कागेंर्स के साथी अपने 
आपको सुधारȂ। ...(Ëयवधान)... ये अपने नेता से कहȂ। आज इनका नेता आपकी वीिडयो बनाता है, 
कोई आपकी नकल कर रहा है, तो वह उसकी वीिडयो बनाता है। ...(Ëयवधान)... आज देश की 
यह िÎथित आ गई है। आज कागेंर्स की यह िÎथित हो गई है िक उनके नेता के ǎारा वीिडयो बनाया 
जा रहा है। ...(Ëयवधान)... महोदय, आप पर Ëयिƪगत िटÃपिणया ँकी जाती हȅ। नेता िवपक्ष आप पर 
िटÃपणी करते हȅ और ĢÌन पूछ रहे हȅ। आपने अिवÌवास ĢÎताव िदया है, जब उस पर जवाबी 
कायर्वाही होगी, आप तब बोिलएगा। ...(Ëयवधान)... आप ĢÌन पूछȂगे! इस सदन के सभापित से 
ĢÌन पूछे जाएंगे! महोदय, मȅ बहुत पीिड़त हंू, इस देश के लोग बहुत पीिड़त हȅ। अभी बात कही है। 
...(Ëयवधान)... मुझे आज भी याद है िक चरण िंसह जी को भारत रत्न िदया गया था, जयंत चौधरी 
जी यहा ँबठेै हुए थे, लेिकन इन लोगȗ को उस पर भी आपिǄ है। िकसान का जो भी बेटा आगे बढ़ा 
है, इन लोगȗ को उस पर आपिǄ है। ये िकसान को आगे बढ़ते हुए नहीं देखना चाहते हȅ। 
...(Ëयवधान)... आज िकसान आगे बढ़ रहा है, लेिकन ये लोग उसको आगे बढ़ते हुए देखना नहीं 
चाहते हȅ। ये चाहते हȅ िक िकसान खेत मे ही रहे, िकसान िकसी सवȘच्च पद पर न आए। 
...(Ëयवधान)... ये िकसान को वहा ँनहीं देखना चाहते हȅ। ये चाहते हȅ िक एक ही पिरवार का Ëयिƪ 
पद पर बना रहे। मȅ िफर से अनुरोध कर रहा हंू, ...(Ëयवधान)... मȅ अपने सािथयȗ से अनुरोध कर 
रहा हंू, जो लोग िवपक्ष मȂ बठेै हȅ, मȅ उन सभी से अनुरोध कर रहा हंू िक दूसरȗ का सÇमान कीिजए, 
जो लोग सवȘच्च पद पर बठेै हȅ, उनका सÇमान कीिजए। ...(Ëयवधान)... यिद आपको कोई आपिǄ 
है, तो अंदर जाकर सभापित जी के साथ बठैकर बात कीिजए। आप जब भी खरगे जी को बात 
करने के िलए बुलाते हȅ, वे कभी नहीं आते हȅ। जो यहा ँबठेै हȅ, मȅ उनका नाम लेकर बता सकता हंू 
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िक उनके ǎारा कैसी-कैसी िटÃपिणया ँकी जा रही हȅ। ऐसी िटÃपिणया ँसुनकर मुझे अपने कानȗ पर 
िवÌवास नहीं होता है। महोदय, जयराम रमेश जी बोलते हȅ, िदिग्वजय जी बोलते हȅ। मȅ उनके ǎारा 
की गई ऐसी िटÃपिणयȗ पर खेद Ëयƪ करना चाहता  हंू। ...(Ëयवधान)... आप कीिजए, आप तो 
हमेशा िवरोध करते हȅ, आपका तो Ëयिƪगत िवरोध है। ...(Ëयवधान)...  
 
Ǜी सभापित: Ǜीमती िकरण चौधरी, आप अपना भाषण आरÇभ कीिजए।  
 
Ǜीमती िकरण चौधरी (हिरयाणा): सभापित जी िकसान हमारा गौरव है और ये पूरी तरह से 
िकसान िवरोधी हȅ। ...(Ëयवधान)... एक िकसान का बेटा, जो सवैंधािनक पद पर बठैा हुआ है, यह 
इनसे बदार्Ìत नहीं हो रहा है। ...(Ëयवधान)... एक ऐसा वकील, जो सबसे कम उĦ मȂ पूरी तरह से 
वकालत छोड़कर, देश की सेवा करने के िलए आया और आज वह संवैधािनक पद पर है, इस 
तरह से उनका अपमान िकया जा रहा है! ...(Ëयवधान)... सभापित जी, यह हमसे बदार्Ìत नहीं 
होगा। ...(Ëयवधान)... सभापित जी, ये सिंवधान बचाने की बात करते हȅ, जबिक ये खुद ही 
सिंवधान िवरोधी हȅ, िकसान िवरोधी हȅ। ...(Ëयवधान)... िकसानȗ के Ģित इनका कोई भी मान नहीं 
है। ...(Ëयवधान)... ये सारे के सारे िसफर्   ...(Ëयवधान)... यह आपका ही अपमान नहीं है, बिÊक जो 
हमारी रीढ़ की हƿी है, उस पूरी िकसान िबरादरी का अपमान है। ...(Ëयवधान)... आज सारा 
हिरयाणा ही नहीं, बिÊक िजस तरीके से ये बात कर रहे हȅ, उसे देखकर पूरे िंहदुÎतान का िकसान 
बहुत ही दुख मȂ है। ...(Ëयवधान)... हम देखते हȅ िक ये सिंवधान बचाने की बात करते हȅ और दो-
दो, तीन-तीन िमनट आकर बठैते हȅ, उसके बाद बाहर िनकल जाते हȅ। ...(Ëयवधान)... क्या ये 
सिंवधान बचाएंगे! ...(Ëयवधान)... इनका सारा काम पूरी तरह से केवल एक पिरवार को बचाने के 
िलए है। ...(Ëयवधान)... िकसान, जो पूरी तरह से हमारी रीढ़ की हƿी है, ये उस रीढ़ की हƿी का 
हमेशा से अपमान करते आए हȅ। ...(Ëयवधान)... जब चौधरी चरण िंसह जी को भारत रत्न िमलना 
था, तब इन्हȗने इसी सदन मȂ इसी तरह से ...(Ëयवधान)...  िकया था और आज वही काम दोबारा 
से करने जा रहे हȅ। ...(Ëयवधान)... सारा िंहदुÎतान देख रहा है िक इनकी असिलयत क्या है। 
...(Ëयवधान)... ये पूरी तरह से िकसान िवरोधी हȅ और िकसानȗ के िहमायती बनते हȅ। 
...(Ëयवधान)... सभापित जी, मȅ यही कहना चाहती हँू िक आज सारे िंहदुÎतान की नजर हमारी 
तरफ है। ...(Ëयवधान)... 
 
Ǜी सभापित: Ǜी Ģमोद ितवारी। ...(Ëयवधान)... Ǜी Ģमोद ितवारी। ...(Ëयवधान)... 
 
Ǜी Ģमोद ितवारी (राजÎथान): सर, मȅ बहुत िवनĦता के साथ कहना चाहता हँू िक हमȂ गवर् है िक 
हमारे नेता िवरोधी दल िसफर्  दिलत के बेटे नहीं हȅ, बिÊक िकसान भी हȅ। ...(Ëयवधान)... मȅ आपसे 
बहुत साफ कहना चाहता हँू िक ...(Ëयवधान)... 
 
MR. CHAIRMAN: What is your problem? …(Interruptions)… Why are you dancing?  
…(Interruptions)… What is this? …(Interruptions)…  It is a chronic problem with you.  
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…(Interruptions)…  No.  …(Interruptions)… I condemn it.  …(Interruptions)…  You are 
not allowing him to speak.  …(Interruptions)…  Do what you feel like. 
 
Ǜी Ģमोद ितवारी:  *...(Ëयवधान)...  
 
MR. CHAIRMAN: Pramod Tiwari ji, nothing is going on record. Ģमोद ितवारी जी, ध्यान 
रिखए। ...(Ëयवधान)... पूरे िदन चौबीसȗ घंटे आपका यही काम है। ...(Ëयवधान)... मानकर चिलए, 
िकसान का बेटा हँू, कमजोरी नहीं िदखाऊँगा। ...(Ëयवधान)... देश  के  िलए मर जाऊँगा, िमट 
जाऊँगा। ...(Ëयवधान)... आप लोग िंचतन नहीं करȂगे? ...(Ëयवधान)... चौबीसȗ घंटे एक ही काम है 
िक िकसान का बेटा यहा ँक्यȗ बठैा है? ...(Ëयवधान)... मȅ आँखȗ से देख रहा हँू, पीड़ा महसूस कर 
रहा हँू। ...(Ëयवधान)... मेहरबानी करके िदल टटोिलए, मेहरबानी करके कुछ सोिचए। 
...(Ëयवधान)... मȅने इज्जत देने मȂ कोई कमी नहीं रखी है। ...(Ëयवधान)... Look at the gesturing!  
…(Interruptions)…   Look at what you are saying! मȅने बहुत बदार्Ìत िकया है। ...(Ëयवधान)... 
आज का िकसान खेतȗ तक सीिमत नहीं है। ...(Ëयवधान)... आज का िकसान हर जगह कायर्रत है। 
...(Ëयवधान)... सरकारी नौकरी मȂ है, उǏोग मȂ है। ...(Ëयवधान)... आप ĢÎताव लाए, यह आपका 
अिधकार है। ...(Ëयवधान)... ĢÎताव पर चचार् हो, यह आपका अिधकार है, पर आपने क्या िकया – 
सिंवधान की धिज्जया ँउड़ा दीं! ...(Ëयवधान)... आपके ĢÎताव को िकसने रोका? ...(Ëयवधान)... 
आपके यहा ँसे बयान जारी होता है िक हमारे ĢÎताव का क्या हुआ? ...(Ëयवधान)... कानून पिढ़ए। 
...(Ëयवधान)... आपका ĢÎताव आ गया, तो 14 िदन बाद आएगा। ...(Ëयवधान)... आपने एक मुिहम 
चला रखी है। ...(Ëयवधान)... Ģमोद ितवारी जी, आप अनुभवी नेता हȅ। ...(Ëयवधान)... आप 
टटोिलए िक आपने चुन-चुनकर क्या बातȂ की हȅ। ...(Ëयवधान)... िरजॉÊयशून नहीं आया, 
अिवÌवास ĢÎताव ले आइए। ...(Ëयवधान)...आप उन दस Ãवाइंट्स को पिढ़ए। ...(Ëयवधान)...  मȅ 
खरगे जी की इज्जत करता हंू, सौ Ģितशत करता हंू, मेरी ज़ीरो करते हȅ।  ...(Ëयवधान)... मȅ 
िकतना अनुरोध करता हंू, मȅ िकतना कहता हंू, मान्यवर, मुझ पर कृपा कीिजए और आपको जो 
समय ठीक लगे, आप मुझसे िमलने का समय िनकािलए।  ...(Ëयवधान)... अगर मेरे पास नहीं आ 
सकते हȅ, तो मȅ आऊंगा।  देिखए, आप अपने िहसाब से...(Ëयवधान)... आपका तो एक कर्म हो गया 
है िक मुझे िट्वटर  पर जाना है। ...(Ëयवधान)... Ǜी मिÊलकाजुर्न खरगे। ...(Ëयवधान)... Mr. Derek 
O’Brien.  …(Interruptions)…  Mr. Derek O’Brien, who are you to... …(Interruptions)… 
Mr. Derek O’Brien, what is this?  …(Interruptions)… मȅ िकसी भी हालत मȂ कमजोर नहीं 
पड़ंूगा। ...(Ëयवधान)... मȅ सबकी सुनंूगा और पूरे िदन सुनंूगा, पर कमजोर नहीं पड़ंूगा।  
...(Ëयवधान)... देश के िवरुǉ काम नहीं करने दंूगा, िकसान के िवरुǉ काम नहीं करने दंूगा। 
...(Ëयवधान)... आपको कल समय िदया, आप बोल नहीं पाए।  ...(Ëयवधान)...आपको परसȗ समय 
िदया, आप बोल नहीं पाए। ...(Ëयवधान)... 
 

                                                            
* Not recorded. 
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िवपक्ष के नेता (Ǜी मिƥकाजुर्न खरगे): आप परपज़ली उधर की साइड के मेÇबसर् को अन्य पािर्टयȗ 
के िखलाफ बात करने के िलए एन्करेज कर रहे हȅ। ...(Ëयवधान)... आप यह कोिशश कर रहे हȅ।  
...(Ëयवधान)... आपको अगर इस सदन को चलाना है, नीयत से चलाना है, लोकतंतर् को बचाना 
है, तो आप यह बात नहीं करते। ...(Ëयवधान)... 
 
MR. CHAIRMAN: Shri Mallikarjun Kharge only. …(Interruptions)…   
 
Ǜी मिƥकाजुर्न खरगे: हर आदमी उठकर, हर मेÇबर उठकर पाचं-पाचं िमनट, दस-दस िमनट 
बात करता है। ...(Ëयवधान)...  
 
MR. CHAIRMAN: Only Shri Mallikarjun Kharge.  …(Interruptions)… You sit down.  
…(Interruptions)… खरगे जी, आपसे अनुरोध है ...(Ëयवधान)... आपने िट्वटर  का कैसे उपयोग 
िकया? ...(Ëयवधान)... कुछ तो िदमाग से आया होगा! ...(Ëयवधान)...कुछ तो िदल पसीजा होगा!  
...(Ëयवधान)...     
 
Ǜी मिƥकाजुर्न खरगे: मȅ बोल रहा हंू। ...(Ëयवधान)... मेरा नाम लेकर ...(Ëयवधान)... आप मेरी 
बात सुिनए।  ...(Ëयवधान)... मेरा नाम लेकर बार-बार बोल रहे हȅ और आप चुÃपी साधे हुए हȅ। 
इसका मतलब, you are encouraging them. …(Interruptions)… You are telling them… 
(Interruptions)…   
 
Ǜी सभापित: खरगे जी, मुǈे पर आइए, भटिकए मत। ...(Ëयवधान)... आप मुǈे पर बोिलए।  
...(Ëयवधान)... 
 
Ǜी मिƥकाजुर्न खरगे: आप अगर िकसान हȅ, तो मȅ िकसान मजदूर का बेटा हंू। ...(Ëयवधान)... मȅने 
आपसे से भी ज्यादा, उनसे भी ज्यादा कÍट सहा है। ...(Ëयवधान)...  
 
Ǜी सभापित: आप हमारे िसर पर हȅ, हमारे िलए Ǜǉेय हȅ। ...(Ëयवधान)...थोड़ा सा िदल टटोिलए।  
...(Ëयवधान)... 
 
Ǜी मिƥकाजुर्न खरगे: मȅने आपसे भी ज्यादा कÍट सहा है। ...(Ëयवधान)...   
 
Ǜी सभापित: मȅ खुद जानता हंू। ...(Ëयवधान)... Nothing is going on record.  
…(Interruptions)…  खरगे जी, आपका आचरण, मȅ िवनĦतापूवर्क बता रहा हंू ...(Ëयवधान)...  
आप खुद देिखए, आज रात सोने से पहले आप िंचतन कीिजए, मंथन कीिजए। ...(Ëयवधान)...  
लीडर ऑफ िद अपोिजशन ...(Ëयवधान)...   
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Ǜी मिƥकाजुर्न खरगे: इन्सÊट कर रहे हȅ। ...(Ëयवधान)... आप उनको बोलने दे रहे हȅ।  
...(Ëयवधान)... 
 
Ǜी सभापित: मȅ सदÎयȗ को बताना चाहता हंू ...(Ëयवधान)... 
 
Ǜी मिƥकाजुर्न खरगे: व ेलोग बार-बार बोल रहे हȅ िक एक िकसान के बेटे की इन्सÊट कर रहे हȅ 
...(Ëयवधान)... मȅ उनको कहना चाहता हंू िक मȅ तो िकसान मजदूर का बेटा हंू।  ...(Ëयवधान)... 
 
Ǜी सभापित: आपकी इन्सÊट कौन कर रहा है? ...(Ëयवधान)...  
 
Ǜी मिƥकाजुर्न खरगे: आप उधर की साइड से सबको बोलने दे रहे हȅ। ...(Ëयवधान)... 
 
Ǜी सभापित: मȅ तो कह रहा हंू िक आप बोिलए। ...(Ëयवधान)... 
 
Ǜी मिƥकाजुर्न खरगे: सबको एन्करेज कर रहे हȅ ...(Ëयवधान)... 
 
Ǜी सभापित: आप बोिलए, कृपा करके आप बोिलए।  खरगे जी, आप बोिलए। ...(Ëयवधान)... 
 
Ǜी मिƥकाजुर्न खरगे: हमारी पाटीर् के नेताओं की इन्सÊट कर रहे हȅ। ...(Ëयवधान)... कागेंर्स पाटीर् 
की इन्सÊट कर रहे हȅ। ...(Ëयवधान)... 
 
Ǜी सभापित: आप बोिलए। ...(Ëयवधान)...    
 
Ǜी मिƥकाजुर्न खरगे: सर, यह क्या है ? ...(Ëयवधान)... सर, अगर आप यह करना चाहते हȅ, इस 
हाउस को इस ढंग से चलाना चाहते हȅ, तो इसकी िजÇमेदारी आपकी है। ...(Ëयवधान)... मȅ कहंूगा 
िक आप परपज़ली उनको एन्करेज कर रहे हȅ। ...(Ëयवधान)... आप उनको िबठाइए, मȅ अपनी बात 
कहता हंू।  ...(Ëयवधान)...  
 
Ǜी सभापित: माननीय सदÎयगण, ...(Ëयवधान)... 
 
Ǜी मिƥकाजुर्न खरगे: साहब, हम आपकी तारीफ सुनने के िलए नहीं आए हȅ। ...(Ëयवधान)...हम 
देश के मुǈȗ पर चचार् करने के िलए आए हȅ। ...(Ëयवधान)... 
 
Ǜी सभापित: खरगे जी, पूरा देश जानता है आपको िकनकी तारीफ पसदं है। ...(Ëयवधान)...  
 
Ǜी मिƥकाजुर्न खरगे: देश की जनता के िलए ...(Ëयवधान)... मुǈȗ पर चचार् करने के िलए 
...(Ëयवधान)...  
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Ǜी सभापित: िकनकी तारीफ आपको पसदं है, वह मȅ जानता हँू। ...(Ëयवधान)...  
 
Ǜी मिƥकाजुर्न खरगे: लोगȗ की समÎयाओं को सुलझाने के िलए हम आए हȅ। ...(Ëयवधान)...  
 
Ǜी सभापित: आप कृपा करके अपनी बात किहए। ...(Ëयवधान)... बात किहए। ...(Ëयवधान)... आप 
अपनी बात किहए। ...(Ëयवधान)...  
 
Ǜी मिƥकाजुर्न खरगे: िसफर्  आपको बताना है, मȅ बोल रहा हँू। ...(Ëयवधान)... देिखए, देिखए। 
...(Ëयवधान)... 
 
Ǜी सभापित: बात किहए। ...(Ëयवधान)... मȅ सुन रहा हँू। ...(Ëयवधान)... मȅ आपको सुनना चाहता 
हँू। ...(Ëयवधान)... मȅ सुनना चाहता हँू, किहए। ...(Ëयवधान)...   
 
Ǜी मिƥकाजुर्न खरगे: आप मेरी बात ही नहीं सुन रहे हȅ। ...(Ëयवधान)...  
 
Ǜी सभापित: हा,ँ मȅ सुन रहा हँू। ...(Ëयवधान)...  
 
Ǜी मिƥकाजुर्न खरगे: यह देिखए, उनको िबठाइए। ...(Ëयवधान)...  
 
Ǜी सभापित: मȅ सुन रहा हँू। ...(Ëयवधान)... आप बोिलए। ...(Ëयवधान)... माननीय सदÎयगण 
...(Ëयवधान)... माननीय सदÎयगण ...(Ëयवधान)... माननीय सदÎयगण ...(Ëयवधान)... माननीय 
सदÎयगण ...(Ëयवधान)... माननीय सदÎयगण, मेरा आपसे आगर्ह है ...(Ëयवधान)... मेरा आगर्ह है 
सदन को चलाना राÍटर् के िलए जरूरी है, ...(Ëयवधान)... देश के िलए जरूरी है, ...(Ëयवधान)... 
समाज के िलए जरूरी है। ...(Ëयवधान)... मȅ अनुरोध करता हँू िक 12 बजे ...(Ëयवधान)... Hon. 
Members, please. ...(Interruptions)... Now, Shri Tiruchi Siva. ...(Interruptions)... 
 
SHRI TIRUCHI SIVA (Tamil Nadu): Sir, since morning, I have been pleading. 
...(Interruptions)... I heard lectures from that side. ...(Interruptions)... I don’t want 
to give a lecture. ...(Interruptions)... I just want to quote the rules. 
...(Interruptions)... Sir, let me speak. ...(Interruptions)... Please allow me to speak. 
...(Interruptions)... 
 
MR. CHAIRMAN: Please go ahead. ...(Interruptions)... 
 
SHRI TIRUCHI SIVA:  When I raised Rule 238 the other day, you reserved your ruling 
and yesterday, Shrimati Renuka Chowdhury’s notice was dismissed based on Rule 

32 [RAJYA SABHA]



 

238(v). ...(Interruptions)... The Leader of Opposition yesterday read Rule 238A.  For 
the benefit of others and yourself also, I would like to remind what is there in Rule 
238A. ...(Interruptions)... Sir, under Rule 238A, no allegation of a defamatory or 
incriminatory nature shall be made by a member against any other member or a 
member of the House unless the member making the allegation has given previous 
intimation to the Chairman and also to the Minister concerned so that the 
Minister...(Interruptions)... Sir, for the past two days, allegations have been made 
against Members of this House, Shrimati Sonia Gandhi, the Leader of Opposition and 
also against Members of the other House. ...(Interruptions)... Sir, you are the 
custodian of this House. ...(Interruptions)... You are the custodian of rules.  
...(Interruptions)... The House has to function as per procedures and rules.  
...(Interruptions)... You have to uphold the rules and, whatever those individual 
Members have spoken, these have to be expunged. ...(Interruptions)... This is the 
point of order. ...(Interruptions)...  
 
MR. CHAIRMAN: Hon. Members, please. ...(Interruptions).. Shri Sanjay Singh. 
...(Interruptions)... 
 
Ǜी संजय िंसह (राÍटर्ीय राजधानी के्षतर् िदÊली): सर, मुझे आज बहुत खुशी हुई िक आज भारतीय 
जनता पाटीर् िकसानȗ की बात कर रही है। ...(Ëयवधान)...  
 
MR. CHAIRMAN: Point of order पर बोिलए। ...(Ëयवधान)...  
 
Ǜी संजय िंसह: * 
 
Ǜी सभापित: भाषण है यह! ...(Ëयवधान)... Point of order raise कीिजए। ...(Ëयवधान)... Hon. 
Members, nothing will go on record. ...(Interruptions)... Hon. Members, I appeal to 
you that we need to work in the House. ...(Interruptions)... I appeal to the Leader of 
the Opposition and the Leader of the House to spare time to see me in my Chamber 
at noon today.  …(Interruptions)…  I would try my utmost to bring an end to this 
logjam. …(Interruptions)… The proceedings taking place in the House are unfortunate.  
…(Interruptions)… We are not earning any good name from anyone.  
…(Interruptions)…   

 
 

                                                            
* Not recorded. 
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MR. CHAIRMAN: I am personally pained for a reason that the main Opposition Party 
has put it as a blitz, as a campaign against the Chairman.  …(Interruptions)…  They 
are entitled..…(Interruptions)… They are entitled to bring a motion against me. 
…(Interruptions)… This is their constitutional right but they are deviating from 
constitutional provisions. …(Interruptions)…  Day in and day out, there is only a 
campaign against the Chairman.  …(Interruptions)…  I have gone through everything 
which is being transacted in public domain. …(Interruptions)…  Why can we not follow 
the Constitution? …(Interruptions)… You gave notice that was received. 
…(Interruptions)… You put a question in a press conference asking what has 
happened to the notice, giving an impression that the Chairman is sitting on the 
notice. …(Interruptions)… The Constitution is very clear. …(Interruptions)… The 
Constitution is very clear. …(Interruptions)…  It will come up as indicated by the 
Constitution.  …(Interruptions)…  It is a campaign not against me, it is a campaign 
against category to which I belong. …(Interruptions)…  I will stand by my oath. 
…(Interruptions)…  I appeal to you.  …(Interruptions)…  Leader of the Opposition, hon. 
Khargeji, I appeal to you in the name of the Constitution.  …(Interruptions)…  For a 
change, come with an open mind, have a dialogue with me in my Chamber. 
…(Interruptions)…  The Leader of the House is also requested.  …(Interruptions)…  If 
you come to my Chamber, we will work in togetherness. …(Interruptions)…  We will 
try to break the logjam. …(Interruptions)… We will try to live up to the highest 
standards which this august House is expected to show to the entire country. 
…(Interruptions)… I appeal to you, Khargeji, please spare time. …(Interruptions)… 
Accept my prayer, see me in my Chamber today.  …(Interruptions)…  I am making the 
same request to the Leader of the House also. …(Interruptions)…  I will discuss with 
the two of you. …(Interruptions)…  I will try to navigate things so that we are able to 
work as Members of this august House.  …(Interruptions)…  I would expect Khargeji, 
respected Khargeji, to respond. …(Interruptions)… Let us meet in my Chamber. 
…(Interruptions)…  Let us find a way out.  …(Interruptions)…  We will navigate ahead of 
it. …(Interruptions)…  Leader of the Opposition.  …(Interruptions)…   

THE LEADER OF THE OPPOSITION (SHRI MALLIKARJUN KHARGE): Sir, the 
Chairman, who is not respecting me, how can I respect him?  …(Interruptions)…  You 
are insulting me.  …(Interruptions)…  They all are insulting me.  …(Interruptions)…   
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MR. CHAIRMAN: Finally, I appeal to the Leader of the Opposition to spare time to see 
me today in my Chamber at 12.15 p.m. …(Interruptions)… Thank you. 
…(Interruptions)…   The House stands adjourned to meet at 11.00 a.m. on Monday, 
the 16th December, 2024. 

The House then adjourned at forty-eight minutes past eleven of the clock till 
eleven of the clock on Monday, the 16th December, 2024. 
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